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ORDER

Per P.M. Jagtap, Vice President (KZ)

This appeal filed by the assessee is directed against the order of

Ld. CIT(A) - 13, Kolkata dated 20.09.2018.

2. At the time of hearing fixed today, the assessee has filed an
application seeking permission of the bench to withdraw this appeal
on the ground that the demand for tax raised in the assessment order
is Nil. Since the learned DR has not raised any objection in this regard,
the permission as sought by the assessee is granted and this appeal of

the assessee is dismissed as withdrawn.
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3. In the result, the appeal of the assessee is dismissed as
withdrawn.

Order Pronounced in the Open Court on 24t April, 2019.

Sd/-

(P.M. Jagtap)
Vice President

Dated: 24/04/2019
Biswaijit, Sr. PS
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